[17" May, 2002) RAJYA SABHA

In my home State, Andhra Pradesh, at present, there are 16 KVKs
in existence, covering 15 districts, as Kurnool has 2 KVKs. There has been
a popular demand for opening new KVKs in six districts, namely,
Khammam, Aditabad, Nizamabad, Prakasam, Cuddapah and Krishna. The
farmers of these districts are being denied the services of KVKs, the new
developments, and the latest knowhow in farming sector, etc. Resource
crunch is cited as the reason for non-establishment of KVKs in these
districts, but for the overall benefit of farmers, this has to be overcome by
the Union Government.

I, therefore, earnestly request the Minister of Agriculture to direct
ICAR to open new Krishi Vigyan Kendras in the districts of Khammam,
Adilabad, Nizamabad, Prakasam, Cuddapah and Krishna of Andhra Pradesh,
on priority basis, s¢ that farmers of these districts can alsc get benefits
from the KVKs. Thank you.

SHRi C. RAMACHANDRAIAH (Andhra Pradesh): Sir, | associate
myseif with it.

NEED TO PURCHASE KHADI CLOTHES BY CENTRAL AND STATE
GOVERNMENTS FROM KHADI AND HANDLOOM SECTORS
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SHRI BACHANI LEKHRAJ (Guijarat): Sir, | would also like to
associate myself with i,

shelt wiar wiveT (orma) w1, & ff e taifme &R g
ot arenty dvrh (Fem WS waaf o # o g tefiee wRar g
PRIVATE MEMBERS' (BILLS)

MR, CHAIRMAN: Dr. C, Narayana Reddy; not here. Shri P,
Prabhakar Reddy; not present. Dr. T Subbarami Reddy.

THE POPULATION CONTROL BILL, 2002

DR. T. SUBBARAMI REDDY (Andhra Pradesh). Sir, | beg to move
for leave to introduce a Bill to provide for population control through
compulsory sterilization of certain persons and measures for promoting small
family norm and for matters connected therewith.

The question was put and the motion was adopted.

DR. T. SUBBARAMI REDDY: Sir, | introduce the Bill.

THE COMPULSORY VOTING BILL, 2002

DR. 7. SUBBARAMI REDDY {(Andhra Pradesh). - Sir, | beg to move
for leave to introduce a Bill to provide for compulsory voting by the
electorate in the country and for matters connected therewith.

The question was put and the motion was adopted.

206



